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Bill No. 20—HLA of 2013

THE HARYANA DEVELOPMENT AND REGULATION OF URBAN
AREAS (SECOND AMENDMENT) BILL, 2013

A
Bira,

further to umend the Harvana Development and Regulation of
Urban Areas Act. 1975,

Be 1t enacted by the Legislature of State of Haryana in the Sixty-fourth
Yeas of the Repubtic of India as follows :-

1. This Act may be called the Haryuna Development and Regulation  Shert utle.
of Urban Areas (Second Amendment) Act, 2013.
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Amendinent of 2. In section 2 of the Haryana Development and Regalativn of Urban
section 2 ol Areas Act, 1975 thereinatier called the principal Acty. -

Hayina Act &

af 1947%

(I tor clagse (c). the following clause shall be substituted.
namely:—

‘(¢) “colony”™ means an arca of land divided or
proposed to be divided into plots or flas lor resdential,
commercial, industral. cyber city or cyber park purposes or
for construction of flats in the form of group housing ur tur
the construction ot integrated commercial complexes ot for
division into plots for low-density eco-friendly colony, but
an area of tand divided or proposed 10 be divided:- —

(i) for the purpose of agriculture; or

tti) as a result of family partition, inhernitance, succession
or partition of juint hoiding not with the motive of
earning profit; or

{iii) in furtherance of any scheme sanctioned under wny
other law: ur

uvy by the owner of 4 factory tor seting up a housing
colony for the labourers ot the employees working in
the factory, provided there is no protit mative; or

(vi when it does not exceed one thousand square metres or
such less area. as may be decided from time 1o time in
an urban area to be notifted by the Government tor the
purpose of this sub-clause:

shall not be a colony:’. and

(Iy  after clause (j), the following clause shall be inserted, numely:--

“(ja) “low-density eco-friendly colony™ means a colony
that fulfils such norms and guidelines for achieving ecological
sensitivity. minimum environmental impact, sustainability
and self-sufficiency in terms of natural resources, energy
resources and also contforms to such residential density norms,
as may be prescribed;.

Amendment of 3. In sub-section (1) of section 3 of the principal Act, the signs and
section 3 of e . ) i )

Haryana Act 3 words “. The application shall be accompanied by an income-tax clearance
of 197% certificate™ shall be omitted.
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4. After section 7A of the principal Act. the following section shall be
inserted. namely:

“7B. Time limit for completion of a specific category of colony.—
{11 Notwithstanding anything contained in this Act. the Government may, by
notification. specify a time limit for completion of a specific category of colony.
Tf the colonizer fails to complete the laying out of any such specific category of
colony in accordance with the approved lay out plans or to execute internal
development works as per the approved design and specifications or to apply for
grant of completion certificaie under sub-section (6) of section 3 within the
specitied time limit, the Director shall not entertain any application for renewal
of the licence and shall issue a show cause notice as to why the licence granied
may not be treated as lapsed. The colopizer shall reply to the show cause nolice
within a period of thirty days from the receipt of such a notice,

(2) On receipt of the reply to the show cause notice issued vnder
sub-section (1), the Directar shall give an oppurtunity of hearing and after making
sich enquiry, as deemed necessary and for reisons to be recorded in writing. -

(1) if satisfied, that the delay in execution of development
wark was for reasons beyond the control of the colenizer,
rencw the licence for a maximum periud of twenty-four
menths, or part thereof, on deposit of fee at double the
rate of fee prescribed for grant of the livence:

Provided that in case the renewal of the licence is
attowed for a period less than twenty-four months, then
proportionate renewal fee shall be deposited against such
period;

(i) if not satistied. order that the licence has lapsed, and
thereafter, within one month, shall cause a public notice
to be published about the lapse of the licence in atleast
two newspapers, onc each in Hindi and English. baving
circulation in such locality.

(3)  After passing the order under clause(ii) of sub-section (2), the
provedure laid down under sub-sections (2).(31.(4) & {5) of section 8 shall be
followed.™.

Insertion of
section 7B in
Haryana Act &
of 1975



4022 HARYANA GOVT. GAZ. (EXTRA.), SEPT. 6, 2013
(BHDR. 15 1935 SAKA)

STATEMENT OF OBJECTS AND REASONS

A policy tor planned development of Low-Density-Eco-Friendly
({L.DEF) colunies in the agriculture zone of development plans through grant of
licence under the Haryana Development and Regulation of Urban Areas Act,
1975 is pending consideration of the Government. Being 4 new catepory of
colony. enabling provisions in the Hayana Development and Regulation of
L'rban Areas Act, 1975 need 1o be made 1o the following effect:-

(i) Amendment of definition of the term “cofony” as defined in clause
te) uf section 2 of the Act. ihid. o include “Low Density Feo
Friendly’ colony in its purview:

{iiy  Delipe "Low Density Eco Friendh' colony in the Act, ibid, by
inserting a clause (ja) in section 2 of the Act.

Hence the propuosal at section 2 uf the proposed Bill.

2, Secondly. the Income Tax Department has done away with the practice of
issuance of Income Tax Clearance Certiticate (ITCC)Y o the corporate cntities
since Ol January, 2003. However, the existing provision of the Haryana
Development and Regulation of Urban Areas Act, {975 still mandate the
submission ot ITCC along with the licence application, which desetves to be
deleted. Henve the proposal at section 3 of the propaosed Bifl.

3 Finally. it has been felt that based un the intended results required to be
achieved, certain calegory of colomes need 1o be completed within a defined
pericd of time. beyond which renewal of licence needs to be discouraged. Thus.
there nceds ta be an enabling provision wn the Act to pave the way for the
Government te preseribe o time imit for execution of specific categary of projevts
to encoutage early completion of such projects and also enable penal action
against the colonizer in case of his faifure to adhere 10 such time Jimit. Hence the
propesal at section 5 of the proposed Bill.

Hence the Bill.

BHUPINDER SINGH HOODA,
Chiet Minister. Haryana.

Chandigarh : SUMIT KUMAR,
The 6th September. 201 3. Secretary.
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[T ST |
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W afe argafts &1 Fdewor B ara | B oy @
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9eRw awi &wwl &1 faRvr

fomre arsnal & arefim PuifRe B &3 @) & eRamm amig de
R T Rfgr sfafaa, 1975 (1975 1 8) o arutta awee g fa
g YAreRY dgde wraifar #t ot A & aaf e owd
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aftea g A Y &9 Rwra od fvaws aftfas, 1975 § 59 9R
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(i) R aftta aiefam & s 2) & avs (1) § g9rE g
‘- T yafaewr aeme ol @t sre @ o 3§
HIEEE T R

(i} 3 e TR AR Ee w3 Suded A # ofafla
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& A TAHH WG & AR "3BT THIV-UR" AT R gl Y
g4 AfRFgw | sern 9RE 21 30 TR A gwarfea Rdas @1 srgarr-3 wego 2

(m e, Wl aRemlt $t T FRE P 9893 W §Y A B Evel 3
A itadt & @ FeiRa wwo- @ 4 ol fem e smavas 2, s warg
R & Adfee B A e fear s afie @ gas R adus
e 3§ wreterd wraur (B o s € el aver g o ool &
wTelfal &1 fawma gl &% ag wwa—drm PriRa & o 9@, a2, @ g™
ot oA @t Frafi aa- S R frfa s &g akafea e W w9,
Gd 99 JuFRIETRE @ Reg, & & aRare o FeiRa ara~dm 3 gof e
A e & TerHe HIardl Bt o ad | g1 AR A weifad s 31 AT 5
e 2

e a2 )
Yz fe gss
T 7=, efaon |
qUSITE gfa m.
fem 6 faasR. 2013, affai
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